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.. Bail Applications

FIR No. :91/2018
PS: Civil Lines
STATE V Kapil Bisht
U/S: 302/201/34 IPC

29.05.2020.
Present: Sh. Manoj Garg,Ld. Addl. PP for the State (through
VC).
Sh. J.S. Mishra, Ld. LAC for applicant/accused
(through VC).
1. Observations given by Hon'ble High Court of Delhi in

W.P.(C) No. 2945/2020 dated 23.03.2020 in case titled as “Shobha
Gupta and Ors. v. Union of India & Ors.”, Hon'ble Supreme Court of
India in Suo Motu W.P.(C) No. 1/2020 dated 23.03.2020 and Revised
Advisory Protocol dated 30.03.2020 have been issued by Ld. District
& Sessions Judge (HQ) read with other directions received from time
to time including on 28.03.2020, 07.04.2020, 18.04.2020, 05.05.2020
and 18.05.2020 from Hon'ble High Court as a result of various

meetings of Delhi State Legal Services Authority, present application

is taken up.
2. Arguments heard.
3. Present applicatidn through electronic mode is filed by

DLSA through Jail Superintendent concerned. It is stated that
accused is in JC since 04/04/2018 which fact is now even verified by
IO in his report.

Further, a copy of certificate of good conduct as well
as copy of custody warrant is enclosed with such interim bail
application.

4, Further, a report is filed by I0/SHO concerned. As per
such report, there is no previous conviction or invovlvement record of
FIR No. :91/2018
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such accused. Further, it is stated that offences alleged against
accused are under Section 302 r/w 34 IPC.

5. In view of above position, facts and circumstances of
present case, reply given by 10 and direction by Hon'ble High Court of
Delhi, case of the accused is covered under such directions as passed
by Hon'ble High Court. Further, accused is in JC since more than two
years at present. As such, in view of the directions by Hon'ble High
Court, applicant/accused is admitted to interim bail for a period of 45
days from the date of release on furnishing personal bond in the sum
of Rs. 10,000/- to the satisfaction of the Jail Superintendent
concerned. The present application stands disposed off accordingly.
Learned counsel for the accused is at liberty to collect the order dasti
or through electronic mode.

6. It is further directed that before release of
applicant/accused, concerned Jail Superintendent shall ensure strict
compliance of all the relevant directions, more particularly the
directions contained in order dated 13.04.2020, issued by Hon'ble
Apex Court in Suo Moto W.P.(C) No. 01/2020 as well as relevant
directions issued by Hon'ble High Court of Delhi in W.P. (C ) No.
2045/2020 in case titled as 'Shobha Gupta and Ors. v. Union of India
& Ors.' and thereafter from time to time as mentioned above. With
these directions, the present application stands disposed of.

7. Application stands disposed off accordingly.

(Naveen Kymar Kashyap)
SJ/04/Central/THC
Designated Court,\fqgr DLSA |matters

Central
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Bail Applications

FIR No. :180/2016
PS: Sadar Bazar
STATE V Kare Lal Yadav

U/S: 302 IPC
29.05.2020.
Present: Sh. Manoj Garg,Ld. Addl. PP for the State (through
‘ VC).
Sh. J.S. Mishra, Ld. LAC for applicant/accused
(through VC).
1. Observations given by Hon'ble High Court of Delhi in

W.P. (C)' No. 2945/2020 dated 23.03.2020 in case titled as “Shobha
Gupta and Ors. v. Union of India & Ors, ", Hon'ble Supreme Court of
India in Suo Motu W.P.(C) No. 1/2020 dated 23.03.2020 and Revised
Advisory Protocol dated 30.03.2020 have been issued by Ld. District
& Sessions Judge (HQ) read with other directions received from time
to time including on 28.03.2020, 07.04.2020, 18.04.2020, 05.05.2020
and 18.05.2020 from Hon'ble High Court as a result of various

meetings of Delhi State Legal Services Authority, present application

is taken up.
2. Arguments heard.
3. Present application through electronic mode is filed by

DLSA through Jail Superintendent concerned. It is stated that
accused is in JC since 21/04/2016 which fact is now even verified by
IO in his report.

” Further, a copy of certificate of good conduct as well
as copy of custody warrant is enclosed with such interim bail
application.

4, Further, a report is filed by I0/SHO concerned. VAs per

such report, there is no previous conviction or involvement record of

FIR No. :180/2016
PS: Sadar Bazar
STATE V Kare Lal Yaday
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such accused. Further, it is stated that offences alleged against
accused are under Section 302 r/w 34 |IPC.

5. In view of above position, facts and circumstances of
present case, reply given by 10 and direction by Hon'ble High Court of
Delhi, case of the accused is covered under such directions as passed
by Hon'ble High Court. Further, accused is in JC since more than two
years at present. As such, in view of the directions by Hon'ble High
Court, applicant/accused is admitted to interim bail for a period of 45
days from the date of release on furnishing personal bond in the sum
of Rs. 10,000/~ to the satisfaction of the Jail Superintendent
concerned. The present application stands disposed off accordingly.
Learned counsel for the accused is at liberty to collect the order dasti

or through electronic mode.

6. It is further directed that before release of
applicant/accused, concerned Jail Superintendent shall ensure strict
compliance of all the relevant directions, more particularly the
directions contained in order dated 13.04.2020, issued by Hon'ble
Apex Court in Suo Moto W.P.(C) No. 01/2020 as well as relevant
directions issued by Hon'ble High Court of Delhi in W.P. (C ) No.
2945/2020 in case titled as 'Shobha Gupta and Ors. v. Union of India
& Ors.' and thereafter from time to time as mentioned above. With
these directions, the present application stands disposed of.

7. Application stands disposed off accordingly.

(Navegh Kuymar Kashyap)
4/Central/THC
LSA matters
Central District/29.05.2020

FIR No. :180/2016
PS: Sadar Bazar
STATE V Kare Lal Yadav
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Bail Applications

FIR No. :133/2017

PS: ODRS
STATE V Pushpender
U/S: 302 IPC
29.05.2020.
Present: Sh. Manoj Garg,Ld. Addl. PP for the State (through
VC).
Sh. J.S. Mishra, Ld. LAC for applicant/accused
(through VC).
1. Observations given by Hon'ble High Court of Delhi in

W.P.(C) No. 2945/2020 dated 23.03.2020 in case titled as “Shobha
Gupta and Ors. v. Union of India & Ors."”, Hon'ble Supreme Court of
India in Suo Motu W.P.(C) No. 1/2020 dated 23.03.2020 and Revised
Aavisory Protocol dated 30.03.2020 have been issued by Ld. District
& Sessions Judge (HQ) read with other directions received from time
to time including on 28.03.2020, 07.04.2020, 18.04.2020, 05.05.2020
and 18.05.2020 from Hon'ble High Court as a result of various

meetings of Delhi State Legal Services Authority, present application

is taken up.
2. Arguments heard.
3. Present application through electronic mode is filed by

DLSA through Jail Superintendent concerned. It is stated that
accused is in JC since 22/08/2017 which fact is now even verified by
IO in his report.

Further, a copy of certificate of good conduct as well
as copy of custody warrant is enclosed with such interim bail
application. |
4, Further, a report is filed by I0/SHO concerned. As per

such report, there is no previous conviction or involvement record of

FIR No. 1133/2017
PS: ODRS
STATE V Pushpender
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such accused. Further, it is stated that offences alleged against

|

!
accused are under Section 302 r/w 34 IPC. |
5.. In view of above position, facts and circumstances of i
present case, reply given by 10 and direction by Hon'ble High Court of |
Delhi, case of the accused is covered under such directions as passed
by Hon'ble High Court. Further, accused is in JC since more than two
years at present. As such, in view of the directions by Hon'ble High ‘
Court, applicant/accused is admitted to interim bail for a period of 45
days from the date of release on furnishing personal bond in the sum |
of Rs. 10,000/- to the satisfaction of the Jail Superintendent
concerned. The preseht application stands disposed off accordingly.
Learned counsel for the accused is at liberty to coliect the order dasti
or through electronic mode.
6. It is further directed that before release of
applicant/accused, concerned Jail Superintendent shall ensure strict
compliance of all the relevant directions, more particularly the
directions contained in order dated 13.04.2020, issued by Hon'ble
Apex Court in Suo Moto W.P.(C) No. 01/2020 as well as relevant
directions issued by Hon'ble High Court of Delhi in W.P. (C ) No.
2945/2020 in case titled as 'Shobha Gupta and Ors. v. Union of India
& Ors.' and thereafter from time to time as mentioned above. With
these directions, the present application stands disposed of.

7. Application stands disposed off accordingly.

(Nav&en/Kumar Kashyap)

Designated Courty\jor DLSA matters i A
Central District/29.05.2020 '

. FIR No. :133/2017 -
; PS: ODRS
STATE V Pushpender




Bail Applications

FIR No. :58/2016

PS: Burari

STATE V Dalip Kumar
U/S: 302/34 IPC

29.05.2020. B

Present: Sh. Manoj Garg,Ld. Addl. PP for the State (through
VC).
Sh. J.S. Mishra, Ld. LAC for applicant/accused
(through VC).

1. Observations given by Hon'ble High Court of Delhi in
W.P.(C) No. 2945/2020 dated 23.03.2020 in case titled as “Shobha
Gupta and Ors. v. Union of India & Ors.”, Hon'ble Supreme Court of
India in Suo Motu W.P.(C) No. 1/2020 dated 23.03.2020 and Revised
Advisory Protocol dated 30.03.2020 have been issued by Ld. District
& Sessions Judge (HQ) read with other directions received from time
to time including on 28.03.2020, 07.04.2020, 18.04.2020, 05.05.2020
and 18.05.2020 from Hon'ble High Court as a result of various

| meetings of Delhi State Legal Services Authority, present application

is taken up.
2. Arguments heard.
3. Present application through electronic mode is filed by

.DLSA through™ Jail Superintendent concerned. It is stated that
accused is in JC since 29/01/2016 which fact is now even verified by
10 in his report..

Further, a copy of certificate of good conduct as well
as copy of custody warrant is enclosed with such interim bail
applicaﬁon. |
4, Further, a report is filed by I0/SHO concerned. As per
such report, there is no previous conviction or involvement record of

FIR No. :58/2016
PS: Burari
STATE V Dalip Kumar
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such accused. Further, it is stated that offences alleged against
accused are under Section 302 r/w 34 IPC.

5. In view of above position, facts and circumstances of
present case, reply given by 10 and direction by Hon'ble High Court of
Delhi, case of the accused is covered under such directions as passed
by Hon'ble High Court. Further, accused is in JC since more than two
years at present. As such, in view of the directions by Hon'ble High
Court, applicant/accused is admitted to interim bail for a period of 45
days from the date of release on furnishing personal bond in the sum
of Rs. 10,000/- to the satisfaction of the Jail Superintendent
concerned. The present application stands disposed off accordingly.
Learned counsel for the accused is at liberty to collect the order dasti
or through electronic mode.

6. It is further directed that before release of
applicant/accused, concerned Jail Superintendent shall ensure strict
compliance of all the relevant directions, more particularly the
directions contained in order dated 13.04.2020, issued by Hon'ble
Apex Court in Suo Moto W.P.(C) No. 01/2020 as well as relevant
directions issued by Honble High Court of Delhi in W.P. (C ) No.
2945/2020 in case titled as 'Shobha Gupta and Ors. v. Union of India
& Ors." and thereafter from time to time as mentioned above. With
these directions, the present application stands disposed of.

7. Application stands disposed off accordingly.

Designated Courty fof DLSA matters
Central District/29.05.2020

FIR No. :58/2016
PS: Burari
STATE V Dalip Kumar
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FIR No. :195/2015
PS: Jama Masjid
STATE V Makbool

U/S: 302 IPC
29.05.2020.
Present: Sh. Manoj Garg,Ld. Addl. PP for the State (through
VQC).
Sh. J.S. Mishra, Ld. LAC for applicant/accused
(through VC).
1. Observations given by Hon'ble High Court of Delhi in

W.P.(C) No. 2945/2020 dated 23.03.2020 in case titled as “Shobha
Gupta and Ors. v. Union of India & Ors.”, Hon'ble Supreme Court of
Indlia in Suo Motu W.P.(C) No. 1/2020 dated 23.03.2020 and Revised
Aavisory Protocol dated 30.03.2020 have been issued by Ld. District
& Sessions Judge (HQ) read with other directions received from time
to time including on 28.03.2020, 07.04.2020, 18.04.2020, 05.05.2020
and 18.05.2020 from Hon'ble High Court as a result of various

meetings of Delhi State Legal Services Authority, present application

is taken up.

2, Arguments heard.

3. Present application through electronic mode is filed by
DLSA through Jail Superintendent concerned. It is stated that

accused is in JC since 20/10/2015 which fact is now even verified by
IO in his report.

Further, a copy of certificate of good conduct as well
as copy of custody warrant is enclosed with such interim bail
application.

4, Further, a report is filed by I0/SHO concerned. As per
such report, there Is no previous conviction or involvement record of

FIR No. :195/2015
PS: Jamn Masjid
STATE V Makbool
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such accused. Further, it is stated that offences alleged against
accused are under Section 302 r/w 34 IPC.

5. In view of above position, facts and circumstances of
present case, reply given by IO and direction by Hon'ble High Court of
Delhi, case of the accused is covered under such directions as passed
by Hon'ble High Court. Further, accused is in JC since more than two
years at present. As such, in view of the directions by Hon'ble High
Court, applicant/accused is admitted to interim bail for a period of 45
days from the date of release on furnishing personal bond in the sum
of Rs. 10,000/~ to the satisfaction of the Jail Superintendent
concerned. The present application stands disposed off accordingly.
Learned counsel for the accused is at liberty to collect the order dasti
or through electronic mode.

6. It is further directed that before release of
applicant/accused, concerned Jail Superintendent shall ensure strict
compliance of all the relevant directions, more particularly the
directions contained in order dated 13.04.2020, issued by Hon'ble
Apex Court in Suo Moto W.P.(C) No. 01/2020 as well as relevant
directions issued by Hon'ble High Court of Delhi in W.P. (C ) No.
2945/2020 in case titled as 'Shobha Gupta and Ors. v. Union of India
& Ors.' and thereafter from time to time as mentioned above. With
these directions, the present application stands disposed of.

7. Application stands disposed off accordingly.

(Naveen Kukar Kashyap)
ASJ-04/Central/THC
Designated Coun, for DLSA matters

Central\District/29.05.2020

FIR No. :195/2015
PS: Jama Masjid
STATE V Makbool
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Bail Applications

FIR No. :58/2016
PS: Burari
STATE V Rahul
U/S: 302/34 IPC

29.05.2020.
Present: Sh. Manoj Garg,Ld. Addl. PP for the State (through
VC).
Sh. J.8. Mishra, Ld. LAC for applicant/accused
(through VC). -
1. Observations given by Hon'ble High Court of Delhi in

W.P.(C) No. 2945/2020 dated 23.03.2020 in case titled as “Shobha
Gupta and Ors. v. Union of India & Ors. ”, Hon'ble Supreme Court of
India in Suo Motu W.P.(C) No. 1/2020 dated 23.03.2020 and Revised
Advisory Protocol dated 30.03.2020 have been issued by Ld. District
& Sessions Judge (HQ) read with other directions received from time
to time including on 28.03.2020, 07.04.2020, 18.04.2020, 05.05.2020
and 18.05.2020 from Hon'ble High Court as a result of various

meetings of Delhi State Legal Services Authority, present application

is taken up.
2. Arguments heard.
3. Present application through electronic mode is filed by

DLSA through Jail Superintendent concerned. It is stated that
accused is in JC since 28/01/2016 which fact is now even verified by
IOin hié report.

Further, a copy of certificate of good conduct as well
as copy of custody warrant is enclosed with such interim bail
application.

4. Further, a report is filed by I0/SHO concerned. As per
such report, there is no previous conviction or involvement record of

FIR No. :58/2016
PS: Burari
STATE V Rahul
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such accused. Further, it is stated that offences alleged against
accused are under Section 302 r/w 34 IPC.

5. In view of above position, facts and circumstances of
presenf case, reply given by 10 and direction by Hon'ble High Court of
Delhi, case of the accused is covered under such directions as passed
by Hon'ble High Court. Further, accused is in JC since more than two
years at present. As such, in view of the directions by Hon'ble High
Court, applicant/accused is admitted to interim bail for a period of 45
days from the date of release on furnishing persona'l bond in the sum
of Rs. 10,000/~ to the satisfaction of the Jail Superintendent
concerned. The present application stands disposed off accordingly.
Learned counsel for the accused is at liberty to collect the order dasti
or through electronic mode.

6. It is further directed that before release of
applicant/accused, concerned Jail Superintendent shall ensure strict
compliance of all the relevant directions, more particularly the

directions contained in order dated 13.04.2020, issued by Hon'ble

Apex Court in Suo Moto W.P.(C) No. 01/2020 as well as relevant

directions issued by Hon’ble High Court of Delhi in W.P. (C ) No.

2945/2020 in case titled as 'Shobha Gupta and Ors. v. Union of India

& Ors.' and thereafter from time to time as mentioned above. With

these directions, the present application stands disposed of.

7. Application stands disposed off accordingly.

(Naveen\Kumar Kaghyap)

Central District/29.05.2020

FIR No. :58/2016
PS: Burari
STATE V Rahul
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